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IN  THE CENTRAL AGRIWISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI. \’5

Ouie Moy 1225/80

‘New Delhi,dated the 31st August, 1994

CORMA

Hon'ble Shrd S.8, Adige, Member{A)

Hon'ble Smt,Llakshmi Swaminathan, Member{Judicial)

3hri Dash Bandhu Shamma
2/3, Dafence Colony, Bhanti Nagar,
Kanpur -4
‘. Py fﬂfp"’li cant

{Nomz for the applicant )
Ufs

Secretary,

Union Publie Service Lommission,
Oholaur House, Shahjehan  Rpad,
Delhi,

2s Chairman,
Ordnance Factory Board,
DeGaDsPe Head Juarters
10«4 Auckland Road, Calsubts—1

s R3d1l.0.5.0,F,
EaSe1, Ce Bhawszn 9-
Sarvodeya Magar,Xanpur

4, Szcretary,
Ministry of Dsfence; Dsihi,

o¢ Respondenis,

(By Advocate Shri M.K. Gupta )

 JUDGMENT/ORAL)

\

(Hon'ble Shri 8.R, Adige, Member (A))

In this epplication, Shri 0:BaShatma, fssistant
‘oraman, Urdrence Perzchute Factory, Kanpuz hes prayed for a
direction to the Respondents. to copsider him for the post pf
fesistent Wotks Menager{Clothing Technologist) against advertis
NoslS 4 item NoL3 dated 16.4,1288,
2 None appeared foT the aspplicant when the case
was called out, zlthough we waited for a censideraple langth of

time, Shri M.K,Guptz sppeared on behalf of Lha Respondents, fs

sment



direct recruitment

3 ™

e

"this is a very old case, wa therefore, thought it fit to dispose it of

after perusing the materisl on records and heering Shri M.K,Gupta.

i

3 It appears that the post of Assistant Foreman is in the

feeder category for the post of Assistant Uorks Menager {Blothing

Technologisf) «However, by amendment inthe Recruitment Riules

dated 2147,1979, the qualifications for the post of Assistant Yorks

Manager{Clothing Technolonist) have been raised, and the percentege
PR . . ,

h!JL e postssermerked, promotion vis = a- vis those ear-marked

for Direct Recruitment have bsen chanued. The applicant has !
contested the action of the respondents in raising the qualifidetions

’ Wo ks ‘
for the post of Assistant/ﬂﬁnagar by amendment in the Recruitment Byls

4e Shri Gupta has draun out attention to the judgment of the

Tribunal deted 6,7,1994 in DA No. 2009/88 (Rakesh Kumar Duivedi

'
n i

v/s U.U.I. & Grs)‘whereinK similar challenge Was mounted to the

amendment in: the Recruitment Rules for the post of Assistant Wgrks

. A ‘\/M;ﬂél).. A
Managet(Clothing Technole gist);gl? that judgement, tha : ens

filed by Shri Rakesh Kumar Duivedi wss diepissed on thg ground -

N

that the prescrintion of particular qualifications Tor Direct
Regeruitment was entirely within the freedom of the executive and
the Teibunal could not interfere with that freedog %o prescribe the
' o A
qualifications’y It was further noted that if the applicant Jﬁda not

have the gqualifications, it wae open to him to‘aCQuire the same to

make himself eligible to appear for the examination conducted for

“
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Ue wvespectfully agree wilth . the ratio in the judgment

of Shri Rakesh Kumar Dwivedi(Suprajend we see no reasom to

//’M . R
/7’?;"-/7/4 L e /
Y LAS
interfers in thl%/&ppliCatiOﬂ, wbdch 1s accordingly dismissed,
\

No costg.

W\p_, ’ /A ‘JVJL
7/

{ Lakahmni Smaminathéﬁi/ (S.R. Ndigel
Membar {3) Menier {A)



